
 
PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À̧ À̈ sÉ 

ºÀ¢£Á®Ì£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ౣ ಂඬ (කಲౙ ඡ ൟൿ౪ ಪല) เඒಯಕ, 2022 

(2022gÀ «zsÁ£À̧ À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-34) 

 
 ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ. 

 

ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ඝ౬  

(1957ರ ಕකბಟಕ ಅඌඛಯಮ 34) ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

 

ಇൿ ූರತ ಗಣฃಜ ದ ಎಪ౭ ൢ ರඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 

෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:- 

 

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ౣ ಂඬ (කಲౙ ඡ 

ൟൿ౪ ಪല) ಅඌඛಯಮ, 2022 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ ಈ ಁಡว ೦คಡ ಬರತಕౙ ൿ౪ .   

 

2. 9ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ರ (1957ರ ಕකბಟಕ 

ಅඌඛಯಮ 34) 9ඡ ಪ ಕರಣದ (1)ඡ ಉಪ-ಪ ಕರಣದ (ಎ) ಘಡದ ತฆ฿ಯ ಆචಯ ಪฏൡಕದ 

ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ ,- 

 

“ಅಲ ඃ ಪฏൡ, ඪಎಂ ಎเಎ ඛඌಯ (ඪಎಂ ೕൽ ಬൽ ฿ ඩคಗಳ ಆತ  ඛಭბರ ඛඌ) 

ౙ ೕ෦ನ ಅലಯย  ೕൽಬൽ ฿ ඩคಗำ ಬฉൿಆಟౣ  ಲ ಕฃฆಗಳ ෬ว ർಯ 

ಡಬർದ ౣ ಂඬ ಂಕವඝ౬  ವბಜඛಕ ൞ಸ౾౨ ಯย  ฃಜ  ಸ౽ბರโ ඹ 

ಡಬൿ.” 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

ಪ උನ ൟ  ಎเಎ ඛඌಯ (ඪಎಂ ೕൽ ಬൽ ฿ ඩคಗಳ ಆತ  ඛಭბರ ඛඌ) ౙ ೕ෦ನ 

ಅലಯย  ೕൽಬൽ ฿ ඩคಗำ ಬฉൿಆಟౣ  ಲ ಕฃฆಗಳ ෬ว ർಯ ಡಬർದ 

ౣ ಂඬ ಂಕವඝ౬  ඹ ಡฤ 2022-23ರ ฃಜ  ಆಯವ ಯ ූಷಣದย  ലದ 

ಪ ౨ ವವඝ౬  ೦คತัโದ౽ౙ ಜ ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957 (1957ರ ಕකბಟಕ 

ಅඌඛಯಮ 34)ඝ౬  ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗං. 

 

ಆದ౪ คಂದ, ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກೋ ವค ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 

 
 

 

 

Dgï. C±ÉÆÃPÀ 

PÀAzÁAiÀÄ À̧aªÀgÀÄ 

 
 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ౣ ಂඬ ಅඌඛಯಮ, 1957ರ 

(1957ರ ಕකბಟಕ ಅඌඛಯಮ 34) ಉඁತ ූಗ 

 

Xxx      xxx   xxx 

9. ಂಕಗಳඝ౬  ಕല෫ ಡฤ, ඹ ಡฤ ಅಥ฿ ಅโಗಳ ಬಡ  

ฃ೧ലಆಳ ฤ ಅඌ౽ರ.- (1) ฃಜ  ಸ౽ბರโ, ಸ౽ბค ฃಜ ಪತ ದย  ಪ ಕഔದ ඛಯಮ 

ಅಥ฿ ಆඃಶದ ෩ಲಕ,- 

 (ಎ) ฃಜ  ಸ౽ბರโ, ವბಜඛಕ ൞ಸ౾౨ ಯย  ಡ ഴโൿ ಅವಶ ๅಂൿ 

ಅඩ ಯಪಟౣ ฉ, ಕකბಟಕ ฃಜ ർದ ಂತ ಅಥ฿ ಅದರ ෴โඃ ූಗದย  ๕ಕറ ಐವತ౨ ರವฉಡ 

ಇั൞ಯ ലದ ยತಗಳ ಅಥ฿ ಅಂಥ ವಗბಃౙ  คದ ෴โඃ ยತ ಅಥ฿ ವ ౾౨ ಗಳ 

෴โඃ เ๏ಷౣ  ವಗბൽಂದ ಅಥ฿ ಅದರ ಪರ฿ಜ ಅಥ฿ ಅಂಥ ವಗბದ ෴ช ಸದಸ คಂದ 

ಅಥ฿ ಅವರ ಪರ฿ಜ ಬฉൿಆഓౣ ಗ ෴โඃ ยತಗัಡ เඌಸಬർඈಥ ಂಕಗಳඝ౬  

ಉತ౨ ฃನ౷ ಯ฿ಜ ಆಗย ಅಥ฿ ත฿ბನ౷ ಯ฿ಜ ಕല෫ ಡಬൿ ಅಥ฿ ඹ 

ಡಬൿ; ಮൡ౨  

Xxx      xxx   xxx 

ಅಲ ඃ, ฃಜ  ಸ౽ბರโ, ವბಜඛಕ ತඁౣ ಂದ, ಅඌಚචಯ ෩ಲಕ, ൽකಂಕ : 

04.11.2019 คಂದ ಐൿ ವಷბಗಳ ඛೕൟಯ ಅವඌಯย  ಅಥ฿ ຄಸ ඛೕൟಯඝ౬  ಳೕವವฉಡ, 

ಸ౽ბค ಆඃಶ ಒ : ಐ 115 ಜ౽ಇ 2017, ൽකಂಕ 04.11.2019 ರย  ඛൽბಷౣ ಪലದ ಅಥ฿ 

ඛಯ෦ಸมದ ඩ ඌ౽ರൽಂದ ಆ ಮഔౣ ಡ ಪ ಣ ಪತ ವඝ౬  ಜฆಪലโದಃౙ  ಒಳಪഖౣ , 

ฃಜ  ಸ౽ბರโ ౽ಲ౽ಲಃౙ  ඛൽბಷౣ ಪലದ  ಕකბಟಕ ඞತನ ಜವั ಮൡ౨  ದ౪ ಉഴඬ ඛೕൟ 

2019-24ರ  ීಧದย  ಅಹბ ಉൽ౪ ෫ಗำ ಅಥ฿ ಅವರ ಪರ฿ಜ ಬฉൿಆಟౣ  ෴โඃ ยತದ 

෬ว ർಯ฿ಞವ ౣ ಂඬ ๑ಲౙ ವඝ౬  ඹ ಡಬൿ. 

Xxx      xxx   xxx 
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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
FOURTEENTH SESSION 

THE KARNATAKA STAMP (FOURTH AMENDMENT) BILL, 2022 
(LA Bill No. 34 of 2022) 

 
 

A Bill further to amend the Karnataka Stamp Act, 1957.  

Whereas it is expedient further to amend the Karnataka Stamp Act, 1957 

(Karnataka Act 34 of 1957), for the purposes hereinafter appearing;  

Be it enacted by the Karnataka State Legislature in the Seventy third year of 

the Republic of India as follows:- 

1. Short title and commencement.– (1) This Act may be called the 

Karnataka Stamp (Fourth Amendment) Act, 2022.  

(2) It shall come into force at once.  

2. Amendment of section 9.-In the Karnataka Stamp Act, 1957, (Karnataka 

Act 34 of 1957), in section 9, in sub-section (1), in clause (a), after the last proviso, 

the following shall be inserted, namely:- 

 "Provided also that, the State Government may, in public interest, remit the 

Stamp duty payable on loan agreements executed by the Street Vendors under the 

scheme of PM SVANidhi (PM Street Vendor’s Atmanirbhar Nidhi).” 
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STATEMENT OF OBJECTS AND REASONS 

  

It is considered necessary to amend the Karnataka Stamp Act, 1957 

(Karnataka Act 34 of 1957) to give effect the proposal made in the State Budget 

Speech 2022-23 to remit the Stamp Duty on loan agreements executed by the 

Street Vendors under the scheme of PM SVANidhi (PM Street Vendor’s Atmanirbhar 

Nidhi).  

 

Hence, the Bill. 

 

 

 

 

 

 

 



3 
 

 

FINANCIAL MEMORANDUM 

 
 

There is no extra expenditure involved in the proposed legislative measure.  

 

 

R. ASHOKA 
Minister for Revenue 

 
 
 

 
M.K. VISHALAKSHI 

Secretary 
Karnataka Legislative Assembly 
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ANNEXURE 

EXTRACT FROM THE KARNATAKA STAMP ACT, 1957 

(Karnataka Act 34 of 1957) 

 

XXX   XXX   XXX 

 

9. Power to reduce, remit or compound duties.- (1) The State Government 

may, by rule or order published in the Official Gazette,- 

 (a) reduce upto fifty percent in the whole or any part of the State of 

Karnataka, if in the opinion of the State Government it is necessary in public 

interest so to do, the duties with which any particular class of instruments, or any 

of the instruments belonging to such class, or any instruments when executed by 

or in favour of any particular class of persons, or by or in favour of any members of 

such class, are chargeable; and  

XXX   XXX   XXX 

"Provided also that the State Government may, in public interest, by 

notification, remit, during the policy period of five years from the date of  

04-11-2019 or till a new policy is announced, stamp duty payable on the 

instruments to be specified therein, executed by or in favour of the eligible 

enterprises, in connection with the Karnataka New Textile and Garment Policy, 

2019-24, specified in the Government Order No. CI 115 JAKAIEE 2017, dated: 

04.11.2019 or specified by the State Government from time to time subject to 

production of certificate to that effect from the Prescribed Authority.” 

XXX   XXX   XXX 
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